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Title: Election of two members from Lok Sabha to the Agricultural and Processed Food Products Export Development Authority (APEDA).

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND INDUSTRY, MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRIMATI NIRMALA SITHARAMAN): I beg to move:
"That in pursuance of Section 4(4)(d) of the Agricultural and Processed Food Products Export Development Authority Act, 1985 (2 of
1986), read with Rule 3 of the Agricultural and Processed Food Products Export Development Authority Rules 1986, the members of this

House do proceed to elect, in such manner as the Speaker may direct, two members from amongst themselves to serve as members of
the Agricultural and Processed Food Products Export Development Autharity, subject to the other provisions of the said Act.”

HON. SPEAKER: The question is:
"That in pursuance of Section 4(4)(d) of the Agricultural and Processed Food Products Export Development Authority Act, 1985 (2 of
1986), read with Rule 3 of the Agricultural and Processed Food Products Export Development Authority Rules 1986, the members of this

House do proceed to elect, in such manner as the Speaker may direct, two members from amongst themselves to serve as members of
the Agricultural and Processed Food Products Export Development Autharity, subject to the other provisions of the said Act."

The motion was adopted.

...(Interruptions)
12.15 hrs
At this stage, Shri Kaushalendra Kurmar came
and stood on the floor near the Table.

... Interruptions)

HON. SPEAKER: Now, 'Zero Hour'.
€| (cuaurer)
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12.15 A% hrs
At this stage, Shri Rajesh Ranjan, Shri Jyotiraditya M. Scindia, Shri Dharmendra Yadav and some other hon. Members
went back to their seats.
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SHRI MALLIKARJUN KHARGE (GULBARGA): Then, what for are we here?...(Interruptions)
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"A statement may be made by a Minister on a matter of public importance with the consent of the Speaker but no question shall be
asked at the time the statement is made."
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HON. SPEAKER: No, I am sorry.

&€ (ceraurat)
arrototter arezrgr: off 4131 garic fargy,

&€} (craror)

artotoller arearer: amu glour-astel 3 aiel, I will allow you.
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